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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

ReroRTED DEPORTATION OF INDIAN
NATIONALS FROM SINGAPORE

ot awrrefey (Fgage) o waw
e, & wirewswfn 9w g &
frafafe fawr # wic Rfrs-wrd

w1 v faeran § WY ST S
iR icr g —
“femgT ¥ Wi aegeEl &
W forrer &7 awraT )

The Minister of External Affairs
(Shri M. C. Chagla): Following the
British decision to withdraw their
troops from the base in BSingapore
there has been apprehension that the
ensuing retrenchment would adverse-
ly affect large numbers of Indians in
Bingapore. There have alsp been
some press reports which in general
conveyeq the impression that Indians
in Singapore have been singled out
for discriminatory treatment.

I should like to keep the House
informed of the position in this re-
gard, There are approximately 29,000
currently employed jn the base in
Singapore of whom about 6,000 are
Indfan nationals. According to the
Singapore authorities retrenchment
during the next yecar wii] affezt sbout
2.500 people, and by 1970 about 15,000
might be unembployed.

The Singapore Government's pri-
mary responsibility will be towards
iheir own citizens including those of
Indian origin. They have, however,
stated that they would provide work
permits to non-Singapore citizens also
in case they find alternative employ-
ment. They have also =aid that the
latter category will be free to stay
on in Singapore, if tiey so desire.
Singapore has no intention of forcibly
deporting non-citizens, or for that
matter Indians in particular.
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Bone press reports have appaared
indicgéing 'bat the Singapore Gov-
ermment might make things giffieult
for Simgapore nationals of Indian wuri-
gin by preventing their families
from re-entering Singapore in cases
when such families have been away
from the country for z congidepable
time. In point of fact the Immi-
gration (Prohibition of Entry) Omder
of 1966 enmables the Singapore Gov-
ernment to prohibit the emtry of the
wife of Singapore citizen who has
been living separately from her hus-
band for a continuous period of five
vears. This Ordinance applies to
families of Singapore citizens irres-
pective of their origin. The recent
announcement on the subject does
not therefore appear 10 be any Dew
policy decision, por can it be cans-
trued as discriminatery against people
of Indian origin in Singapore, as it
applies to @l citizens of Singapore.

There have also been press reports
suggesting that inducements are being
offered to Singapore citizens of Indian
origin to renounce their citizenship
and return to India. On July 23rd,
one of the Singapore leaders in a
speech advised Singapore citizens
facing unemployment to take this
opportunity to seek re-union with
their families. He added that the
Singapore Government would facili-
tate withdrawal of their gratuity and
provident fund even though they
might not have reached the age of
55, provided they were to “leave the
rountry with no intention of coming
back”. It was, however, made quite
clear that should any such persons
wish to continue to stay in Singapere,
the Government would look after
them “without any discrimination™.
We have also been assured by the
Singapore Government that there was
nothing in these remarks to indicate
that they were intended to apply to
persons of Indian origin alone.

In view of the concern that was
felt regarding the future of Indians
in Singapore, the matter was taken
up with the Singapore Government
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Indians from
Singapore (C.A.)
and with the High Commissioner of
Singapore in Delhi. The Gevern-
ment of Singapore has clarified that
it is definitely not their intentiom to
discriminate in wny manner against
peaople of Indisn origin. The Prime
Minister of Singapore, Mr. Lee Kuan
Yew has himself assured us on this
point. We have accepted the assur-
ance of the Government of Singapore
and we feel that they will be imple-
mented both in letter and spirit. On
our part we shall continue to coape-
rate with them to ensure that Indians
in Singapore remain fully conscious
of their rights and responsibilities.
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We have also made it clear that
any Singapore citizen of Indian crigin
cannot automatically claim Indian
nationality merely by venouncing their
Singapore citizenship. They would
become stateless persons and would
have to fulfil the conditions laid down
for Indian citizenship before being
entitled to it.

Singapore shares with us a common
dedication to the principle of a multi-
racial, multi-lingual and secular so-
ciety, and we in India have watghed
with admiration the dynamism and
imagination with which the Govern-
ment of Singapore under its present
leadership has been taking steps to
build up the country on these lipes.
We are confident that they will con-
tinue to follow these policies which
have helped greatly to consolidate the
friendly relations between our two

countries.
May | make one appeal to the
House? We are engaged in very

delicate talks both here and in Singa-
pore with regard to this problem and
1 will appeal to the Members of this
House not to say anything which
make the Singapore Government feel
that we are interfering with their
internal affairs. Singapore has been
a very friendly country. We have
had assurances and 1 am sure this
problem will be tackled in the spirit
in which the Prime Minister down-
wards have said it will be tackled.
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ot guarsfag : A= AgEE A
TS Y qg TAETHA o § FF 9 St
#Y w41 goT FT 9T G ¢ | W@ F0A
T AT W AW F AT T
am § fom a1 agr ® amfosar @
et &Y & | & ST wmear § feow
7% @ET TR & fF awr ¥ srew fafaee
% A § 7 uw S sew fafre
fegemfral & sfy o @ @@ 79T
JEH! Ug FOH WS qAE ¥ AT §
9 FY WY TEET T A FT FHAT
Fias

€Y RTAAY ST G |

Y guIratag : % WA agt
w wfede & dax fafret & @15 3@
¥ & e wr§ fgmgeamiy oY @@t &1 am-
for & ag wax gf@rT & /W &1 a7
T aFar g | O sgaer ¥ W9 @y
AT FT AT fey @ A @ A/
AT ¥ FTEY @ a9 &9 q TR
forar o T & 7

Shri M, C. Chagla: My hon. friend
hag done what I appealed to the
House not to do. The Prime Minister of
Singapore is a great friend of India
and he is a very able man. He has
administered that country, as we said,
with great dynamism and with a great
sense of fairplay to all those who had
become Singapore citizens. He has
been saying that no people are more
welcome in Singapore than Indians
who have acquired Singapore citizen-
ship. Therefore, I appeal to my hon.
friends not to indulge in these
things.

W grR wa wHTm (IR
ga% foerd ¥ & AT )

Shrimati Tarkeshwari Sinha
(Barh): His remarks may be expung-
ed.

Mr, Speaker: No, no. Hon. Mem-

bers should not misuse their privilege
like this and after that it cannot be
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simply removed. The Speaker has
not got that power under any rule to
simply white wash everything and
remove everything. For that you
must change the rules.

ot e fagrd o (FeaEe):
I & ¢ v 35 7% fF 57T A
qg Y 91 |

Myr. Bpeaker: Members must be
careful. :

off vt 7 (78) A gEm@ s &
TER AT WRIE F1 g7 faArn Im@Ar §
f femrgz &1 sy T farge @ o
W AT § 1 1962 # =Y wTRRT
F 12 OF S qvw wvg ¢ ) g
anr fadwi ¥ S@r war E—waw &
qATE A ATAX WY AT gy
EARNE g m g A
T s wr S AW FT A
S & § 7 31 A& & 1 & S A
gfﬁwfﬂ'ﬂﬁ!‘a’ ¥ w7 o4f weraw
oo fvar @ fe 9 s F A
I AW & AT T AE FT AT
i fear o1 @ &, W fear @ At
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FaET v AArar frwar @ s @ Gra
g e,

Y wTe arf (7gE) - FW FER
amRE?

il TwF AW R Y

Shri M. C. Chagla: I myself went
to Singapore recently and met Indian
citizeng there. I had talks with some
of them. I want to assure the House
that the Indians there are very happy
and many of them are flourishing

st far wave woesht (e’ ):
fargz & ot wrdw aw @ ¥ feefr
TYfEgt ¥ agr & W I g awafoar
g et & 7

Shri M. C. Chagla: There are soine
who are there for generations. Some
have gone recently, I do not know
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about the value of their property. I
would like to have notice.

oY fa s &1 (wgaAy) o W
HETT A A9 qqe & Fgr @ R ww
e qeee @Y fegear %< &Y sTaa
T 1970 TF TEE AKX FACEATT
Do Fam g g 5@
owig & 2T oy g # fea
fegeart o& & W Ao famR &
frm E AR fear e adf & 7
1957 ¥ #gr it fedrg=fo fawr o=
frar T qr SEH Fgr ow@T av fE oo
FTHAATT & AT § F &Y 7T F 72
forgw s@r & 9 § amfar @
ordit | % s amgan g fr o feaa
fegart vt & o & fag
gt frar fael &t Awrfcrar sam
N 7 o feat #v amforar sa
gt #Y 7k ?

Shri M. C. Chagla: My hon. friend
has misunderstood the answer 1 have
given. 1 said, the total number
working on the British bases is 30,000
and 15,000 will become redundant by
1970, Of these 30,000 working at
the base, only 6,000 are Indian natio-
mals, T am sorry I am not in a
position to say at present how many
are Singapore citizens and how many
of them have not yet acquired Singa-
pore citizenship. We are getting
those figures. About the other part
of the question, we have been assur-
ed that if any Indian national ap-
plies for Singapore citizenship and
satisfles the conditions laid down for
the acquisition of Singapore citizen-
ship, he will be granted that citizen-
£hip.

ot Wlo Wo myEY  (FIETAE)
W vl S agr @ @ § W P
xgt &Y ATfoRaT o ¥ & § oix o
are o quy femt TR o g ¥ v
IR A A IEH R N
1884 (Ai) LSD—1.

Singapore (C.A.)
qET FT T ITH ATH TVGT FT WA

w wafa T 2 @ § R Wi
e faaw @Fc Wi amforar

AT ATE WK TgF /AT E A W7 W
g ¥ W §@R ¥ 3w faar
frar g ?

Shri M. C. Chagla: The usual pat-
tern of Indian behaviour in Singapore
at least with regard to workers is,
they acquire Singapore citizenship,
work there till they retire, get their
provident fund, come back and joim
their family in #ndia. Their fami-
lies remain in India. As regardg the
question of the family going to joln
them in Singapore, this matter will
be decided according to the Singa-
pore law. But again, we have been
assured that there will be no diseri-
mination with regard to the entry of
families between Indians and citizens
of other Asian origin.

st sito So F@WY : AT W FE
a7 | WEF A% A AFHT § FO Wi
3 & forrds ofae agr WY E Wi @
gz agt W w0 § | IgA Aw W
fedrgafy o & ot § 1 ¥ T wol
& e HY AT HT AG AR TH W7
ATE A ITHY EAAT AGTAAT AT W A oW
W1 T & T T I A Ayt Ty o
awdt & oY a4t feafa § v & wrh
arfos awAT W1g ar & o W g
fis Tt ST W T wOh ?

Shri M C. Chagla: As regards tak-
ing. up Indian citizenship, if they
renounce Singapore citizenship they
become stateless persons.

Mr. Speaker: What the hon. Mem-
ber asks is, if he has already taken citi-
zenship there and his family is here
what is the help that this Govern-
ment ig giving for him to take his
family there?

Shri M, C. Chagla: The normal pat-

tern is to leave the family behind, go
and work there, after retirement get
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the provident fund and then come
back angd join the family here. There-
fore, the problem does not arise. If
they want to get their families there,
as I said, this would be regulated by
the Singapore law and there would
be no discrimination. As regards
citizenship.. ..

stslto Wo Mt : wemw wERET
qg TR d 0 st frres v
TET & | ST a8 WA gfare # fafe-
o AT ey & agt w1 afEr
WY qgT A W o . L

1222 hrs.
RE, DISPOSAL OF NOTICES FROM
MEMBERS

Some hon. Miembers rose—
Mr. Speaker: Let us proceed now—
Dr. V. K, R. V. Rao—

..Shri Nath Pal (Rajapur): Sir, I rise
to a point of order,

wo T wiigy  Sitigm (FH)
A sgEeqy 1 9w fw 115 & gt
& wenw & wikw fraw 115 ¥ s
Mr, Speaker: I have not received
anything.

Shri Nath Pai: You have received
from me,

e T wANRT wifgat : Afew &
o ae ot g 1 wewer & wdw-frw
115 % =TI | [ ¥ AT 97 R g
FTr vy § o % e A formar ? ag
A @ o g feft ot S &
Fa< ¢ fomet s 89 fors e av ot
wyer ¥ W IO JATe F A=t wgey
A qeaEgEr B 9 q@ qg T O
? @ § oafe F 978 Fqcwg FE A
T Ag IE R AEAE |
Shri Nath Pai: Sir, under the rules

1 am required to draw your atten-
#lon, before the list of business is en=-
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of Notices from 17918
Members
tered into, under rule 225, that you

have to dispose of the notices we have
given.

Mr. Speaker: Should I dispose them
of on the floor of the House? I would
request the hon. Member to advise me
on this,

Shri Nath Pai: Not at all.

Mr. Speaker: Am I to dispose of all
the notices 1 have received on the
floor of the House? I gm prepared to
do # jf that ig the desire of the
House,

Shri Nath Pai: Sir, there is a lot of
confusion between you and us some-
times; all the credit should not come
to us, you have a lion's ghare in it.

Mr. Speaker: I do not accept that
on any day all the notices that are
received should be disposed of on the
floor of the House. I am not prepared
to accept that. I do not think any
Speaker is capable of doing it.

Shri Nath Pal: Sir, you do not say
what the matter is. The House does
not know what the matter is.

Mr, Speaker: I have the paper with
me, What ig the use of raising it in
the House ang asking me to take a
decision?

Shri Nath Pai: From yesterday's
proceedings, I do not see which mat-
ter you have kept pending.

Mr. Speaker: I would request the
hon. Member to hear me for g minute.

Shri Nath Pai: Why a minute, Sir,
the whole day I will sit with you.

Mr. gpeaker: I want the hon.
Member to hear me so that I need not
say every time “please sit down™. All
that I am saying is, if I had given
permission I would have myself re-
quested him to raise it, As the hon.
Member himself knows, 30 to 40 noti-
ces are given every day. I do not
want to mention what the notice is
about. I have the paper with me.
Only when it is permitted and due
notice is given, # can be raised in the
Houme.



